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-STATEMENT OF IMMOVABLE PROPERTY RETURN FOR THE YEAR 2017 AS ON 01.01.20

- L NAME CF OFFICER{IN FULL): SURENDER SINGH RAGHAY - 5 PRESENTP S CHELD: CHIEF TECEINICAL OFFICER
2. SEP\, ICES TC WHICH THE OFFICER BELONGS: FSSAI (M/c He ‘th ang FW) RVICES 4, PRESENT PAY: BASIC RS.76200.0¢ PM
- TOTAL SALARY RS.103024.00 PM
| Name of distriet, Name and Cost of Present | Ifnotin ownname, | How acquired (whether by Total annual | Remarks
division, talvk and details of '| construction/acquirement | value * | state in whose name | purchase, lease **, mortgags, income from
village in which the property (and-year when held & his/her inheritance, gift or otherwise with property
property is situated (full | housing, land | purchased) including of : relationship to the date of acquisition & name with
address and postal and other land in case ofhouse and - | - govi Servant details of person{s) from whom
address) - buildings vear when purchased. acquired
1. 2. 3. 4. 5. 6. 7. 8.
VILL: GURAWALL AGRICULT | INHERITED LATE TH. DEEP | INHERITED APPOX. -
DISTT. URAL | S %] SINGH, GRAND RS 15000.00
BULANDSHAHR, | LAND, S & FATHER
UP APPOX. 5 w2 EE
BIGHA o _
G 71, SHASTR] GDA PURCHASED BY HEILDRY 50% INHERITED (PURCHASED | Na -
NAGA 3L - FLAT, FATHER LATE =2 SELF : BY FATHER LATE SH.
GHAZIABAD, UP APPOX. 98 | SHM.SRAGHA S gﬁﬁf&? ég?gj OPVENT
. sy T = o~ L £ v LAE]
! SQ. MIR. b%?%%%ﬁﬁkm S AUTHORITY IN 1677) AND
’ =R T 50% PURCHASED FROM |
AUTHORITY IN 1877. | & & REST 50% PURC
v < ELDER BROTHER
— SH.U.3.RAGHAV INTE

SIGNATURE: e
Name: ELrREJ\TDhP\ SINGH RAGHAV
CHIEF TECHNICAL OFFICER
Date: January 12, 2018
Nete

1% incase wherz is not pessible to assess the value accuraiely, the approximate value in relation to prasent conditon rmay be indicated,
2) == }ncfu i2 short term ziso.
3] Thaderiaration form is required to be filiad and submiited by svery member of class i and glass i (group 4 and grow 7 b} sarvices under rule 15 (3] of the central civil services [conduct) rules 1955, {row rule
T o1g(3) ofthe u.S leonduct ruies, 1982) on the first anpointment ta the service and thareafier ot the interval of every tweive manths, giving narticulars of alt immovable proparty owned, acquired of inherited by him
or held &y him on lease or morigage, sither in his own n2me orin fha name of any mambears of his family or in the name of any othar person dependent on government szrvant.
o A} The werding ‘ne change’ or ‘25 in previces year 'may be avoided and all detsils fillad up.
&) &S officers ere requested to ill the form in duplicsted
} Alleolurnag should be ¥illed up neativin czsizai lettar.

o



